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550. SHRI DAYA RAM SHAKYA:
SHRI JAT NARAYAN ROAT:
SHRI SURAJ BHAN:

Will the Minister of PLANNING be
pleased to state:

(a) up-to-dated details of progress/
shortfall from targets related to each of
the new 20-Point Programme in each of
the States and Union Territories;

(b) what were the targets fixed and
amountg of expenditure provided; and

(c) ‘amounts unspent on each point in
each State?

THE MINISTER OF PLANNING
(SHRI S.B. CHAVAN): (a) Statement-I
indicating the progress of implementation
of the 20-Point Programme in States/
U.Ts. for the period April—August 1982
on items covered in the Monthly Progress
Report vis-a-vis annual targets are laid on
the Table of the House. [Placed .in
Library. See No, LT-5466/82]. Date for
Tripura and West Bengal are for the
period ending July and June, 1982 res-
pectively. Information about itemg not
covered in the Monthly Progress Report
for the period April-June, 1982 is also
given in Statement-II laid on the Table of
the House. [Placed in Library. See No.
LT-5466/82].

(b) The targets for the States/U.Ts
under different points are given in the
Statement-1 referred to at (a) above, The
outlays provided in the 1982-83 plang of
States and U.Ts for the different 20 points
are given in in Statement-IIT laid on the
Table of the House. [Placed in Library.
See No. LT-5466/82]. ...

(c) Information about the unspent
amounts on each point in States and U.Ts.
would be available only after the year
1982-83 ig over. .
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Rivision of Lists of SC/ST

553. SHRI VIJAY KUMAR YADAV:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether his Ministry has asked the
State and Union Territory Administrations
to furnish their comments on six proposals
made in the matter of revision of lists of
Scheduled Castes and Scheduled Tribes;
and

(b) if so, the detailg thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR): (a) Yes,
Sir.

(b) In view of Article 341 and 342 of
the Constitution, amendments in the exist-
ing lists of Scheduled Castes and Scheduled
Tribeg require an Act of Parliament, In
this context all the proposals, representa-
tions, recommendations and suggestions for
the revision of the list of Scheduled Castes
and Scheduled Tribeg have been referred
to the State Governments/UT Administra-
tions concerned for comments. The com-
ments from some of them are yet to be
received ang they are being regularly re-
minded. After the comments from all
the State Governments/UT Administra-
tiong are received, the matter will be
further processed.

Demand of Pig Iron and its Production in
the Country

554. SHRI VIJAY KUMAR YADAV:
Will the Minister of STEEL AND MINES
be pleased to state:

(a) whether it is a fact that the country’s
demand for pig iron is more than its
indigenous availability;





